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-0 UTTAR PRADESH POLLUTION CONTROL BOARD

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.
E-mail - judicial-ngt@gov.in

Subject: Submission of compliance reportin compliance of directions issued by
Hon'ble NGT vide order dated 20.02.2023 in O.A. No. 818/2022 Sandal
Praveen Vs Union of India and Ors.

Sir,
In compliance of Hon’ble NGT order dated 20.02.2023 in the matter of O.A. No.

818/2022 Sandal Praveen Vs Union of India and Ors, the compliance report is being filed
herewith.

Itis requested that the aforesaid compliance report of U.P. Pollution Control Board

may be presented before the Hon'ble Tribunal for kind consideration.

. Yours faithfully,
Encl: As above. }. \,\)\

(Rajendra Singh)
Chief Environmental Officer
Circle-2
A - 124, frifa @oe, TR TR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
A - 226010 Lucknow - 226 010
XY : 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
Hha @ 0522-2720764, 2720676 Fax :0522-2720764, 2720676
i M info@uppcb.com E-mail  :info@uppch.com

Jq9ET ¢ www.uppcb.com Website : www.uppch.com
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Compliance report _in_pursuant to_order_dated 20.02.2023 passed by
Hon’ble National Green Tribunal, New Delhi in the matter of O.A. No.
818/2022 Sandal Praveen Vs Union of India and Ors.

1. That in compliance of Hon'ble NGT order dated 16.11.2022 in the matter
of O.A. No.818/2022 Sandal Praveen Vs Union of India and Ors, U.P.
Pollution Control Board has filed the report of Joint Committee

constituted by Hon’ble NGT on 17.02.2023.

2. After reviewing the compliance report, Hon’ble NGT has passed the
order dated 20.02.2023. The relevant part of the order is reproduced as
follows:-

......... “16. Looking to findings recorded in the report indicating
blatant and gross violations and as well as having deleterious
effects on environment and particularly effecting rivers, we find it
appropriate that both Project Proponents should not be allowed to
continue with mining activities. Hence we restrain them from
undergoing with mining activities until further orders. State PCB
and District Magistrate, Sonbhadra shall ensure compliance of this

3.  That it is submitted that as per the report of Joint Committee,
Environmental compensation (EC) proposed against the lease holders for

illegal mining outside of the lease area and over production is as follows:

S.No. ~ Lease holder " | ‘Environmental
A b o st SRS i - Compensation/charge
1. |M/s Sudhakar Pandey and Rs. 8,16,00,000.00

Associates  Aghori Khas, Teh.- | (Rupees Eight Crores Sixteen lakhs Only)
Obra, District-Sonbhadra
(Lease area 12.36 ha)

2. | M/s New India Minerals Village- Rs. 7,08,00,000.00

Aghori Khas, Teh.-Obra, District- | (Rupees Seven Crores Eight lakhs Only)
Sonbhadra (Lease area 16,194 ha)

4.  That it is submitted that U.P. Pollution Control Board has issued Show
Cause Notices vide letter dated 28.02.2023 for imposition of

Environmental Compensation against both the lease holders for illegal

1
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mining and over production. The copies of show cause notices are

attached herewith and marked as Annexure No.-1.

5. That it is submitted that District Magistrate, Sonbhadra has restricted the
mining and transportation, in mining projects M/s Sudhakar Pandey and
Associates, Aghori Khas, Teh.-Obra, District-Sonbhadra and M/s New
India Minerals, Village- Aghori Khas, Teh.-Obra, District-Sonbhadra till
further order of Hon'ble NGT vide office order dated 21.02.2023. The
copies of office order dated 21.02.2023 are attached herewith and marked

as Annexure No.-2.

6.  The joint committee has inspected the sites on 01.03.2023 and during
inspection, mining activity were found closed. The report of the
committee is enclosed herewith and marked as Annexure No.-3.
Therefore, the compliance report is being filed for the kind perusal and

consideration of this Hon’ble Tribunal.

Lucknow Yours iii:jily
M~

Dated : 01.03.2023
(Rajendra Singh)
Chief Environmental Officer
Uttar Pradesh Pollution Control Board,
Lucknow
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4, Environmental compensation (EC) imposed due to mining in outside of the lease

Py

and over production
e Committee vide letter no. G000081/0A No.818/2023 dated 28.01.2023 requested to Senior mining
officer, Sonbhadra to provide various information including production details, any illegal mining reported

to M/s New India mineral and M/s Sudhakar Pandey & associate of above mentioned lease. No reply has

been received so far. _
e As mentioned above both the lease holder doing significant mining in outside of their lease area (illegal

mining), as the data of production is not available with committee, therefore, committee is in opinion to
the area covered under illegal mining as mentioned

above. .

e As per Google earth ﬁnages, there are three illegal pits visible near the mine of M/s Sudhakar Pandey and
Associates, the area of these illegal pits is 5.44 ha and three illegal pits of 4.72 Ha area have existed near the
mine area of M/s New India Minerals. The depth of the pits couldn't be verified because the way of the pits
were not approachable. As per environmental clearance of SEIAA-UP granted to this project, the maximum
depth of the pits shouldn't be more than 3 Meters. Hence, taking the average depth of 1.5 meter, the
volume of extracted illegal sand can be calculated. Hence the volume of the sand shall be equal to area *
depth. _

e The depth of the illegal mining pits mentioned above is not measurable. And hence, the excavated quantity
could not be estimated accurately. The EC calculated above is approximation. The accuracy can be verified
by measuring the depth employing drone mapping or Google satellite mapping.

e Asper CPCB guidelines, the environmental compensation has been calculated as follows :

Environmental Compensation charge (InRs)=Dx (1+RF+DF)
Where, D= Z x Market Value of the material per MT or m’
- DF= 0.3, ifZ/X=0.111t0 0.40
0.6, if Z/X=0.41 10 0.70
1, ifZ/X>=0.71
RF=0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-

impose Environmental compensation (EC) based on

Risk Level 1 2 3 4
Risk Factor 0.25 0.50 0.75 {
TR, - 123, [ @vs, Tl TR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,

Lucknow - 226 010

Phone : 0522-2720828, 2720831
Fax - 0522-2720764, 2720676
E-mail :info@uppcb.com

Website : WWW.UPPCD.COM stane dosure order

TEAS - 226010

CALLL B 0522-2720828, 2720831
: 0522-2720764, 2720676

A : info@uppcb.com
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Ref. No / f .................... /Z—WL*,Q_/ NGT—62/7—2
St A,

M/s Sudhakar Pandey and Associates,

Aghori Khas, Tch.-Obra, Arazi 824 kha (Khand-04)

District-Sonbhadra

g & STRT M/s Sudhakar Pandey and Associates, Aghori Khas, Teh.-Obra,
District-Sonbhadra foTY ST SET el S, Jug /ARA TG &g oI afofe e W

gl
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and over production
e Committee vide letter no. G000081/0A No.818/2023 dated 28.01.2023 requested to Senior mining
officer, Sonbhadra to provide various information including production details, any illegal mining reported
to M/s New India mineral and M/s Sudhakar Pandey & associate of above mentioned lease. No reply has

Arazi 824 kha (Khat.ld-04),
zenifud /

tion (EC) imposed due to mining in outside of the lease._

been received so far.
e As mentioned above both the lease holder doing significant mining in outside of their lease area (illegal
as the data of production is not available with committee, therefore, committee is in opinion to

mining),
based on the area covered under illegal mining as mentior_x_ed

impose Environmental compensation (EC)

above.
e As per Google carth images, there are three illegal pits visible near the mine of M/s Sudhakar Pandey and

Associates, the area of these illegal pits is 5.44 ha and three illegal pits of 4.72 Ha area have existed near the
mine area of M/s New India Minerals. The depth of the pits couldn't be verified because the way of the pits
were not approachable. As per environmental clearance of SEIAA-UP granted to this project, the maximum
depth of the pits shouldn't be more than 3 Meters. Hence, taking the average depth of 1.5 meter, the
volume of extracted illegal sand can be calculated. Hence the volume of the sand shall be equal to area *
depth.

e The depth of the illegal mining pits mentioned above is not measurable. And hence, the excavated quantity
could not be estimated accurately. The EC calculated above is approximation. The accuracy can be verified
by measuring the depth employing drone mapping or Google satellitc mapping.

e Asper CPCB guidelines, the environmental compensation has been calculated as follows :

Environmental Compensation charge (In Rs.)=Dx (1+RF+DF)
Where, D= Z x Market Value of the material per MT or m’
DFE= 0.3,ifZ/X=0.111t00.40
0.6, if Z/X=0.41 to 0.70
1, ifZ/X>=0.71
RF=0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-

Risk Level 1 2 3 4
Risk Factor 0.25 0.50° 0.75 1
T, 129, [ @vs, R T, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
og_% - 226010 Lucknow - 226 010
: 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
Sqg  : 0522-2720764, 2720676 Fax . 0522-2720764, 2720676

E-mail  :info@uppcb.com

$—a  info@uppcb.com
Website + WWW.UPPCD.COM stone closure order
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U4 In these circumstances, we issue notice to both Project Proponents, namely, M/s

Sudhakar Pandey and Associates and M/s New India Minerals. A copy of report shall
also be supplied to them permitting them to file their response and objections, if any, fo
the report within 10 days from today.

15. Shri Vishwajeet Singh, Advocate assisted by Sharad Chouhan, Advocate has appeared
and stated that they have received instructions on behalf of both Project Proponents only
Yyesterday and they may be given copy of the proceedings to enable them to file their
replies. In case they file their Vakalatnama in registry by tomorrow, Registry may supply

documents to learned Counsel and thereupon service on both project proponents shall be
deemed sufficient.

16. Looking to findings recorded in the report indicating blatant and gross violations and as
well as having deleterious effects on environment and particularly effecting rivers, we

ind it appropriate that both Project Proponents should not be allowed to continue with

niining activities. Hence we restrain them from undergoing with mining activities until

further orders.”
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“14. In these circumstances, we issue notice to both Project Proponents, namely, M/s
Sudhakar Pandey and Associates and M/s New India Minerals. A copy of report shall

also be supplied to them permitting them to file their response and objections, if any, to
the report within 10 days from today.

Shri Vishwajeet Singh, Advocate assisted by Sharad Chouhan, Advocate has appeared
and stated that they have received instructions on behalf of both Project Proponents only
yesterday and they may be given copy of the proceedings to enable them to file their
replies. In case they file their Vakalatnama in registry by tomorrow, Registry may supply

documents to learned Counsel and thereupon service on both project proponents shall be
deemed sufficient.

135.

16. Looking to findings recorded in the report indicating blatant and gross violations and as
well as having deleterious effects on environment and particularly effecting rivers, we
find it appropriate that both Project Proponents should not be allowed to continue with
mining activities. Hence we restrain them from undergoing with mining activities until

further orders.”
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“14. In these circumstances, we issue nolice to

Sudhakar Pandey and Associates and M/s

also be supplied to them permitting them to

the report within 10 days Jrom today.

15. Shri Vishwajeet Singh, Advocate assisted by Sharad Chouhan, Advocate has appeared
and stated that they

have received instructions on behalf of both Project Proponents only
Yesterday and they may be given copy of the proceedings to enable them to file their
replies. In case they file their Vakalatnama in registry by tomorrow, Registry may supply
documents to learned Counsel and thereupon service on both project proponents shall be
deemed sufficient.

16. Looking to findings recorded in the report indicating blatant and gross violations and as

well as having deleterious effects on environment and particularly effecting rivers, we
ind it appropriate that both Project Proponents should not be allowed to continue with

mining activities. Hence we restrain them from undergoing with mining activities until
urther orders.”
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In these circumstances, we issue notice to both Project Proponents, namely, M/s
Sudhakar Pandey and Associates and M/s New India Minerals, A capy of report shall

also be supplied to them permitting them to file their response and objections, if any, to
the report within 10 days from today.

Shri Vishwajeet Singh, Advocate assisted by Sharad Chouhan, Advocate has appeared
and stated that they have received instructions on behalf of both Project Proponents only
Yyesterday and they may be given copy of the proceedings to enable them to file their
replies. In case they file their Vakalatnama in registry by tomorrow, Registry may supply

documents to learned Counsel and thereupon service on both project proponents shall be
deemed sufficient.

15.

16. Looking to findings recorded in the report indicating blatant and gross violations and as
well as having deleterious effects on environment and particularly effecting rivers, we
find it appropriate that both Project Proponents sliould not be allowed to continie with
mining activities. Hence we restrain them from undergoing with mining activities until

further orders.”
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